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lriew Delhi,

Hon'hle Sh,
Hon' ble Sh '

this the 9th ctaY of March, 20t)4

Shanker Rajr-r, ilenber ('T)
S,A.Singh, Memher (A)
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Khaehertt Singh
S/o Sh. Ram Singh
working as W/Man Helper
Off ice of Supdt.' of Post. Office
Brrland Shahar.

Atvir Singh
S/o Sh. Dr.tngar Singh
working &s Chowkida.r
Head Post Offiee, Bulancl Shahar'

li , Hari sh Chand
S/o Sh. Dttrga Prasacl
working as Caretaker &. MaIi
Brrlanrl Shahar '

Anokhe Lal
S/o Sh, Ganga Sahay
working as Chowkiclar in
Post Otfiee NAPP, Narora
Br-rlancl Shahar.

5. Niranjan
S/o Sh. Hot.i La.I
working as Chowkidar in
Post. Offiee, R.aur Ghat', Bttlancl Shahar'

fj. IJclayavir Singh
S/o Sh. Chhiddan LaI
working as Sweeper
Heacl Post. Office
Br-rland Shahar,

Ram Prasacl
S,/o Sh. Pr-rran Singh
working as Chowkiclar
Post Of f ice, Bt.tgrasi
Bulanrl Shahar.

Dev Karam Slngh
S/o Sh, Bha.gw*n Sahay
working as Chowkidar
Post. Offiee Sahakari Nagar
Br-rlanct Shahar,

R.an .Iesh Singh
S/o Sh. Br.tdha Singh
working as Chowkidar
Post offiee Anrrp Shahar
Bulanrl Shahar '

1(i. Shri R.aur
S./o Sh. Tuki Ran
working as Chowkidar
Post. Of f iee, Lincha, Gaon
Br-rlancl Shahar '
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1 1 . Chancl Ki ran
S/o .Sh. Shiv Charan Das
working as Waterman Faras
Hearl Post Of f ice, Buland

(

Shahar.

12. KaiIash Chanct
S/o Sh. Shankar LaI
working as Sweeper
Heacl Post Offiee
Brrl and Sha.har,

AII- t.he applic*nts are working in Gror-tp 'D'
Non-Gazett.ed Post s,

,,.AppIieants
(By Aclvoeate Sh, P.S.Goindi)

VER.SI.IS

-l
,|

)
I tinion of fndia t.hrough

Secretary, Ministry of Comnr-rnication
Govt, of fndia, Dak Bharcan, New Delhi,

2 The Sr-rpclt.. of Post. Of f ice
Buland Shahar Division.

,.,Bespondents
(By Advoeate Sh. D.S,Mahendru)

O R. f, E R (OR.AL)

Shri Shanker Raiu

Hearrl the parties. Qrrot.a for easual l-abotlrers with

t.empora.ry status for regularisat.ion falls ttnrler 2n X qttot.a

which inclrlcies :l/4 for GDS and l/4 for CPs i,e. easual

Iabourers. It is stat.ed hy the responclents t.hat out. of.' 25 %

posts of gror.lp 'D', permission has treen granted to fii.I r.rP

only one post , within whieh, it is verl' dif f i ertl t t.o

clistribr.rte the same among the eategories, Lri, cor-rnse I f or

t he responclents st.at es t hat &s t ime has pa-ssed , permi ss i on

night ha.ve heen granteci t.o f ill r.rp the remaining qr-tota of

2l%, if it. is so assuming t.hat the permission has heen

granted, respondents shalI filI r.tp the entire qt.tota

e.onsiclering the ease of the applicant.s, However, if no stteh

permission is grant.eri, respondents are cii reet.eci to t.ake

frrrther st.eps to seek permission to fill np t.he reqrlisite
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qr.rota anri e.onsicier the ease of the apPiicants for

regr-tlarisationwhohaveheenstagnat,ingasea'sr.ralia.hot.trers

with temporary statr-rs for the last 1(-i to 12 'vears'

The ahove exereise shalt he eomPleterl h:r the

within a perioct of t'hree months from t'he ciat'e of

receiPt of a coPY of this order'

.7 OA stancis disposeci of aeeorrlingly'

z,

respondent s

( S.A. sing
I'lemtrer ( A )

S K^ft
( Shanker R'a-itt )

Member (.I i

/vikasr


